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Item No. 13         Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

  
 

 

    Original Application No. 752/2023 
 

 Narender Kumar           Applicant 

  
Versus  

 Union of India & Ors.                      Respondent(s) 
 

 

Date of hearing: 10.05.2024 

 

 
 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
   HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER 
   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

    

 Respondent: Mr. Rahul Khurana, Adv. for Respondent No. 3 to 7 
   Mr. Saurabh Rajpal, Mr. Vinay Kumar Singh & Mr. Siddhant Singh,  

   Advs. for R - 10  

 
 

 

ORDER 
 

 
1. In this Original Application, the applicant has raised the grievance 

that respondent no. 10 has done illegal mining much in excess of the 

permissible limit in violation of the EC condition and that the surprise 

check was done by the State Vigilance Department and it was found in 

that surprise check that respondent no. 10 had extracted minerals six 

times more than the permissible limit in the year and had caused huge 

loss of revenue of about Rs. 35 crores to the Government of Haryana. The 

recommendations of the Vigilance Department in the report dated 

13.07.2022 have been quoted by the NGT in the order dated 04.01.2024, 

we took note of the fact that in view of such a large scale illegal 

extraction, notice of termination of contract dated 22.08.2023 was issued 

to respondent no. 10 still the mining operation was continuing. 

  
2. In the aforesaid background, the Tribunal on 04.01.2024 had 

constituted a joint Committee with a direction to the Committee to carry 

out spot inspection, examine the relevant record and submit the report 

relating to extent of illegal mining by respondent no. 10, extent of 

environmental damage caused in the process and remedial action.  
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3. The interim report dated 28.02.2024 has been submitted by the 

joint Committee wherein the joint Committee after the site visit on 

08.02.2024 and after ascertaining the facts from other sources has found 

as under:- 

 

“6.0 ASCERTAIN THE FACTS REGARDING SURPRISE CHECK 
CONDUCTED BY STATE VIGILANCE BUREAU ON 11.05.2022 

 

That state Vigilance Bureau on source information, such as "GST, 

Royalty is being evaded by way of not issuing bills of the 
Trucks/Dumpers taking material from the mine at Ratewali, 
Panchkula and mining beyond permissible limit by M/s Tirupati 
Roadways Mine at Village- Rattewali", conducted a surprise check 
on 11.05.2022 with a team of officers (herein referred as team) of 
the above said site. During the surprise check, the team examined 
the relevant documents/records and it was revealed that during the 
period of 05 days from 05.05.2022 to 11.05.2022, a total number of 
1868 Trucks/Dumpers were found to be taking out the material. 
Whereas, bills mentioning GST and Royalty etc. of only 518 
Trucks/Dumpers were found to be issued. 
 
That thereafter on 13.05.2022 in the presence of Mining Officer, 
Senior Surveyor from Mining Department, Panchkula, Survey of the 
site (M/s Tirupati Roadways, Rattewali, Panchkula) was conducted 
by Officers/Officials of HARSAC, Gurugram to verify as to how much 
volume of material has been extracted from the said river/mine. 
Further, Principal Scientist, HARSAC, Gurugram vide report dated 
06.06.2022 reported to the Vigilance Department, Panchkula that 
total volume extracted is reported to be 4766079.68 MT (47.66 
LTPA). 
 
That as per clause 21 (A) specific conditions of Environment 
Clearance letter no. J11015/75/2017-IA. II(M) dated 21.02.2020 
issued to M/s Tirupati Roadways (Respondent no. 10), Rattewali, 
Panchkula, the permissible limits of river bed material (Boulder, 
Greval and Sand) shall be limited to only 8.39 LTPA (8390000 MT) 
instead of requested 19 LTPA from an effective mineable area of 
24.25 Ha with a maximum mineable depth of 1.33 meter from the 
original ground, and during the surprise check the extracted mining 
volume found beyond permissible limits, accordingly, the Inspector, 
State Vigilance Bureau, Panchkula sent a report dated 23.06.2022 
to the Deputy Inspector General, State Vigilance Bureau, Panchkula 
with the following recommendations:-  
 
1. A case May be registered under Section 420, 379, 414 of IPC and 

Section 4/21 of MMDR Act and 13 (2) r/w 13 (I) (d) of PC Act. 
against M/s Tirupati Roadways, owners of the firm and the 
unknown Government servants of Mining Department of 
Panchkula. 

2. In addition to the punitive action, as per the term and condition of 
the lease, recovery of loss of revenue may be made from M/s 
Tirupati Roadways. 

3. As per source report, it is reported that M/s Tirupati Roadways is 
still continuing with the illegal extraction of minerals/materials, 
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therefore, Mining Department should take effective steps for 
prevention of further loss of revenue. 

4. Mining Department should also get conducted geo-spatial surveys 
of all the mines through HARSAC to check loss of revenue. 
 
The copy of surprise check report dated 23.06.2022 is annexed as 
Annexure-R-5. 

 

 COMPLAINT LODGED-  
 

That Respondent No. 10 (Tirupati Roadways) extracted beyond 
permissible limits minerals/materials for which Environment 
Clearance granted and during the surprise check dated 11.05.2022, 
several others offences found committed by the Respondent no. 10, 
Sh. Shreef Singh, DSP, State Vigilance Bureau lodged a FIR 
(09/2022) on 25/08/2022 against the M/s Tirupati Roadways and 
Officers/Officials of the Mining Geology Department under the 
Section 379, 414, 420 of IPC, 1860 & Section 4, 21 of Mines and 
Minerals (Development and Regulation) Act, 1957 and 13 (2), 13 (I) 
(a) of Prevention of Corruption Act, 1988 (Annexure- R-6). 
 

 HARSAC REPORT DATED 06.06.2022-  
 

That State Vigilance Bureau, Panchkula, Haryana vide letter no. Spl 
01/PS/SVB/PKL dated 12.05.2022 has requested to HARSAC to 
measure the volume of material extracted from mines at Village 
Rattewali, by M/s Tirupati Roadways Mining site. Therefore, 
HARSAC has conducted the DGPS survey at Rattewali mining site on 
13.05.2022 along with officials of State Vigilance Bureau, Sr. 
Surveyor of head office Mines and Geology, and Mining officer 
Panchkula, Haryana as per their directions and requirements. 

 

 METHODOLOGY FOR CALCULATION VOLUME EXTRACTED 

MATERIAL-  
 

To perform the following analysis of surface volume and extracted 
material from the river bed at very first we have to fix a ground 
level contour from SOI toposheet. The vertical accuracy of the 
Differential Global Positioning system (DGPS) instrument is 
evaluated by comparing with Survey of India (SOI) 360m contour of 
the M/S Tirupati Roadways and its Surroundings area through 
DGPS readings. It seems that the DGPS, Z value approximately [t 
1.14) is high from the SOI contour. So, the observed value from 
DGPS surveyed points are subtracted by the value of 1.14 m to 
achieved the nearest correct Z value. With the help of corrected 
DGPS points we have created digital elevation model (DEMJ raster 
surface to put forwarding the process we have generate surface 
contour using GIS Environment. After that we have proceed to the 
calculating process. 
 

 HARSAC SURFACE VOLUME ANALYSIS OF MATERIAL 

EXTRACTED-  
 

As per the Mining plan the existing River Bed Level value is 356.8 M 
and permissible River Bed Level value is 353.8 M subject to verify 
from Mining Department. The current deepest River Bed Level 
measured on one site is 342.30 M through DGPS survey. Elevation 
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difference is 11.497 meters beyond the permissive level. Total Mining 
Area is 45 hectares as per Mining Plan and mining activity occurred 
in 30.84 hectares. 
 

 HARSAC CONCLUSION- 
 

Based on interpretation / analysis of mining plan it is seems that 
the existing River Bed Level value is fixed but the river bed level is 
dependent on gradient variations due to slope, and aspect, 
geological structure, elevation pattern, nature of rocks, hydrological 
settings and Land-Use Land-Cover. Thus, it is submitted that the 
volume calculation is not fixed for the entire area of interest (AOI) 
due to the above relevant factors. The entire report is prepared as 
per the information (existing level of river bed and permissive level 
of river bed) available in the mining plan provided by email dated 
17/05/2022. 
 
The copy of HARSAC report dated 06.06.2022 is annexed as 
Annexure- R-7. 

 

 STATUS REPORT OF FIR-  

 
That as mentioned above a FIR has been registered against the M/s 
Tirupati Roadways and the unknown officers/Officials of the Mining 
Department at PS, ACB, Panchkula. Investigation report dated 
27.02.2024 received from the DSP, ACB, Panchkula and submitted 
that searches were conducted at the office of Mining Site and Office 
of accused firm. Relevant persons/Officials have been examined 
from accused firm M/s Triupati Roadways Mine and Tirupati 
Roadways Mine and documents received during investigation from 
the Mining Department and Officers/Officials of Mining Department 
are being examined. 
 
Investigation conducted so far has revealed that here is conspiracy 
of mining officers/officials with the owners of the said firm in getting 
extracted huge volume of material more than the permissible limit. 
Still the case is under investigation and the same will be concluded 
shortly (Annexure- R-8).” 

 

 

4. The report of the joint Committee on page 343 also states about 

conspiracy of Mining Officers/Officials with the Project Proponent by 

observing as under:- 

 
 

“Investigation conducted so far has revealed that here is 
conspiracy of mining officers/officials with the owners of the said 
firm in getting extracted huge volume of material more than the 
permissible limit. Still the case is under investigation and the 
same will be concluded shortly (Annexure- R-8).” 

 
 

5. The interim report of the joint Committee mentions as many as 15 

points relating to compliance of EC conditions in the tabulated form and 
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records as many as seven non-compliance by the respondent no. 10. The 

observation of the joint Committee in the interim report is as under:- 

 

“Observations of the Joint Committee:  

1. During inspection of the Joint Committee on 08.02.2024, it was 

found that mining has been done within the pillars installed by 

the Revenue Department and Mining Department and same has 

been verified by the Tehsildar, Panchkula that no mining was 

done beyond the pillars. However, the committee observed that 

the PP has made Mining beyond 1.33 mtr. which is permitted in 

the Environment Clearance. Besides the mining is not being done 

in scientific way and formation of ponding was seen in the river 

bed. No water flow was observed on the day of inspection as this 

river is tributary of Tangri and a seasonal river. 

2. The Mining Department has been asked to provide the detail of 

exact mineable mineral excavated from the river bed. Further, the 

Mining Department has asked for three weeks time from the Joint 

Committee to provide the above mentioned details/information 

and to complete the survey. In case if Mining Department submit 

report that mineable mineral excavated in excess to the EC 

conditions, then HSPCB will impose Environmental 

Compensation. 

3. As submitted by the DSP, Vigilance a FIR under Mines and 

Minerals Act, IPC and Prevention of corruption has been lodged 

against the PP and the investigation is under process.” 

 

 

6. Considering the seriousness of the matter, the joint Committee in 

the interim report has made following recommendations:- 

 

“Recommendation/Remedial action:  

Joint Committee observed that the PP has not complied with the 
EC conditions hence LOI may be suspended by the Mines and 
Geology Department, Haryana till verification is completed by 
Joint Committee and final report is submitted by the Mining 
Department as stated in observation no. 2.” 

 

7. In terms of the said recommendations, the Mining and Geology 

Department was required to consider suspending the LOI issued to the 

PP till verification is completed by the joint Committee and the final 

report is submitted. Though this recommendation was made on 

28.02.2024, and more than two months have passed thereafter, but no 
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action taken by the Mining and Geology Department, Respondent No. 4 

has been pointed out. 

 
8. In the above circumstances, we direct respondent no. 4 to duly 

consider the recommendation made in the Mining Committee by following 

the principles of ‘Natural Justice’ and take appropriate decision within a 

period of two weeks from today and submit action taken report before the 

Tribunal immediately thereafter.  

 
9. A request letter has been received from the Joint Committee dated 

08.05.2024 seeking extension of time to file the final report so that extent 

of environmental damage caused through illegal excavation of minerals 

may be analysed and remedial action may be taken in this regard. For the 

reasons which are disclosed in the request letter, the prayer is allowed 

and further four week’s time is granted to file the report.  

 
10. The respondent no. 10 has filed objection to the joint Committee 

report but on perusal thereto, we find that all the findings which are 

recorded in the interim report have not been questioned nor any 

reasonable material has been enclosed to doubt the same.  

 

11. List on 01.08.2024.  

 

Prakash Shrivastava, CP 

 
 

Sudhir Agarwal, JM 
 
 

 
Dr. A. Senthil Vel, EM 

May 10, 2024 
Original Application No. 752/2023 
SN 
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To 

The Hon'ble Chairperson 
and his Companion Members of the 

Hon'ble National Green Tribunal, 

New Delhi. 

Subject: OA No. 752/2023 (Narender Kumar V/s Union of India and Ors.) 

We. the Joint Committee constituted as per the Hon'ble NGT Order dated 4 01 2024 in 

Onginal Application No. 752 of 2023 (Narender Kumar V/s Union of India and Ors ), nerety 

submit this request for kind consideration of Hon'ble NGT. 

Background: 

" Pursuant to the NGT order, the meeting of Joint Committee was held on 25 082024 

wherein it was observed that while the survey conducted by mining on 08022024 

indicated additional illegal mining of 18828 MT quantity was extracted legaily 

amounting to Rs. 3600000.00, the survey conducted by the Surveyor of Respondent No 

10 i.e. Tirupati Roadways showed no violation. Therefore, in víew of this, a decision was 

taken by the Joint Committee to get a survey conducted from 3 agency nanely 

DRIISHYA & HARSAC, to validate the extent of illegal mining reported by Mining 

department. 
The Joint Committee engaged the services of DRIISHYA agency to conduct a survey 

The report from DRIISHYA agency is still awafted. 

Further, M/s Tirupati mines was suspended by the Mining Department (copy 

attached). 
Request for Extension of Time: 

Dod- |07) 2024 

" Gven the ongoing verification process and pending survey report, the Joint Committee 

request an extension of time to: 

o Determine the extent of illegal mining accurately. 

o Assessing the environmental damage. 

o ldentify necessary remedial actions based on findings. 

o Compile a comprehensive final report. 

" That the DRIISHYA agency asSured that within 3-4 days they will submit the report to 

the Joint Committee, therefore joint committee needs some additional times for 

examination of report and all other relevant documents. 

In light of the abovementioned facts, the Joint Committee pray before this Hon'ble NGT 

for addtional 02 weeks times for the above tasks and this extension will allow Joint 

Committee to provide an accurate and well-informed report to the Hon'ble NGT Mining 

Operation has already been suspended. After receiving of report, further action will be 

taken against Project Proponent by concerned Departments. 

Depsty mmissioner, 
Pubkula 

SME, Mines & Geology 
Department, Haryana 

Doa HSPCB 

HSPcB 
Member Secretary, 

Voartment, 

15 Annex-2502



BanAppeal under sub-rule (1) of Rule 109 of Haryana Minor Mineral Concession, 
Stocking and Transportation of Mineral and Prevention of Illegal Mining Rules, 2012 
(hereinafter referred as State Rules, 2012) for setting aside the impugned demand 
notices dated 22.08.2023, 18.10.2023 and 19.02.2024 issued by Mining Officer, 
Mines and Geology, Panchkula. 

Before the Appellate Authority-cum-Director General, 
Mines & Geology Department 

M/s Tirupati Roadways. 

Present: 

Mining Officer, Mines and Geology, Panchkula. 

1. 

Vs. 

Vaneet Soni, Advocate 

2 Deepak Kumar, State Geologist. 

ORDER 

----Appellant 

---Respondent 

...on behalf of the appellant. 

....on behalf of the Department. 

The present appeal has been filed by the appellant Shri Gurpreet Singh 

Sabharwal through his Counsels Vaneet Soni (P/1239/2011) & Naveen Kumar 

(P/2459/2014), Advocates, challenging the demand notices dated 22.08.2023, 

18.10.2023 and 19.02,2024 issued by Mining Officer, Mines and Geology, Panchkula. 

In the interest of natural justice, appellant was afforded opportunity of hearing on 

08.05.2024 and on request of the counsel for the appellant, next date was fixed 

22.05.2024. Advocate Vaneet Soni, appeared on behalf of the appellant firm and 

Deepak Kumar, State Geologist was present on behalf of the department. 

2 On asking about the facts of the case, Deepak Kumar, State Geologist 

submitted that in the e-auction held on 24.05.2017 and 25.05.2017 at the State 

Govemment web portal, appellant-M/S Tirupati Roadways gave highest bid of Rs. 

11,72,50,000/- per annum for the grant of mining contract of Rattewali Block/PKL B 

10, district Panchkula having an area of 45 hectares for extraction of boulder, gravel 

and sand for a period of seven years. The highest bid of the appellant was accepted by 
the State Government and a "Letter of Intent" was granted to him on 16.06.2017 so as 

-1 
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to enable him to get environment clearance (EC) from the Ministry of Environment, Forest and Climate Change, Government of India (in short MoEF&CC) under its 

notification dated 14.09.2006. 
That, a contract agreement on Form MC-1 of the State Rule 2012 was also 

executed on 4.12.2018 by the appellant and his solvent sureties with the DGMG on 
3 

behalf of the State Government. In compliance with condition No 3(xvii) and 3(yvi 

of the LOI referred to above appellant obtained environment clcarance fromn the s. 

Environment Impact Assessment Authority (SEIAA) on the recommendations of 

State Environment Appraisal Committee (SEAC) on 21.02.2020. Its perusal showe 

that the appellant was permitted to extract 8,39,000/- MT of boulder, gravel and sand 
per annum. After seeking Consent to Establish and Consent to Operate from Haryana 
State Pollution Control Board, the appellant commenced mining w.e.f.21.03.2020. 
4. That it is pertinent to point out that a surprise checking was conducted by the 

State Vigilance Burcau, Haryana (ACB) at the site of M/s Tirupati Roadways and 
during inspection, it was found that the contractor i.e. M/s Tirupati Roadways had 

misappropriate the Government property and extracted 47,66,079.68 MT of mineral 

illegally. Further to verify the fact, the then DMG Haryana constituted a committee. 
The said committee, inspected the mine of the appellant on 23.11.2022 and further 
detected illegal mining to the tune 18,467 MT (allegedly mining done up to the depth 
of 1.75 meter instead of permissible 1.33 meter) inside the contracted area and 
2,75,456 MT from the area adjoining the contracted area. Further, the said teamn again inspected the above said area on 15.06.2023 and also found fresh illegal excavation of mineral to the tune of 16,44,500 MT. Mining Officer, Panchkula issued a show cause notice to the appellant fim on 22.8.2023 based on direction of the then Director. Mines and Geology Haryana in light of report given by the inspection team and directed the appellant firm to deposit a sum of Rs 134,09,45,600/- as royalty, price and fine for 67,04,503 MT of boulder, gravel and sand illegally mined by appellant firm. On the said notice, the contractor firm submitted their response on 04.09.2023. The contents in the reply were found not on merits/satisfactory by the Mining Officer, Panchkula therefore the same was rejected by him and the contractor firm was directed to pay the price, royalty and fine against the total quantity which comes out 

of Rs.1,34,09,45,600/- into Government Treasury within a period 07 days failing 
which no further opportunity shall be afforded and mining operation of Rattewali Block/PKL B10, District Panchkula would be suspended and the case for termination 
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O your contract will also be forwarded to the Director, Mines and Geology, Haryana 
and Government dues shall be recovered under Arrear of Land Revenue Act. 
5 Thereafter, the appellant firm filed Civil Writ Petition No. 1254 of 2024 titled 
as Tirupati Roadways V/s State of Haryana and others before the Hon'ble Punjab and 
Haryana High Court, Chandigarh and the said case was disposed of by Hon'ble Mr. 
Justice Sureshwar Thakur and Hon'ble Mrs, Justice Sukhvinder Kaur, the contents of 

(order dated 20.01.2024 exactly reads as under: 

"CORAM: HON'BLE MR. JUSTICE SURESHWAR THAKUR 

HON'BLE MRS. JUS TICE SUKHVINDER KAUR 

Mr. R.S. Rai, Sr. Advocate with 

6. 

Present: 

kkk 

Mr. Vaneet Soni, Advocate for the petitioner. 

SURESHWAR THAKUR, J. (ORAL) 

Mr. Ankur Mittal, Addl. AG Haryana with 

Mr. Saurabh Mago, DAG, Haryana. 

1. Learned State counsel, does not oppose the prayer made 

today before this Court, by the learned counsel for the petilioner, 

that the Authority which issued impugned notices, but without at this 

stage making any insistence, upon the petitioner to make the 

deposit of the amounts mentioned in the table, as, occurring in 

Annexures P-16 and P-18, may proceed to afford an opportunity of 

2. Consequently, the writ petition is disposed of with a direction 

the author of the above annexures, to within a period of 10 days 

from today, afford an opportunity of personal hearing to the 

petitioner. 
3 Furthermore, after the said opportunity becoming granted to 

the present petitioner, he shall expeditiously proceed to, in 

accordance with law, if otherwise deemed fit, re-draw fresh notices, 

20.01.2024 

(SURESHWAR THAKUR) 
JUDGE 

(SUKHVINDER KAUR) 
JUDGE" 

In compliance of above order, the Mining Officer, Panchkula afforded an 

opportunity of personal hearing to the petitioner/appellant firm on 15.02.2024 wherein 

-3 

personal hearing to the petitioner. 
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Gurpreet Singh Sabharwal appeared on behalf of the contract firm. He stated that i 

response to notice dated 22.08.2023 issued by the department, a reply/response wae 

submitted by the firm vide their letter dated 04.09.2023. The Mining Oficer 

Panchkula after examining the contents/facts of reply dated 04.09,2023 concluded that 

same was without any merit, therefore the same was rejected by him in the light of 

report submitted by the Vigilance Department and inspection reports of the 

Departmental Committee constituted by the Director, Mines and Geology, Haryana. 

Aggrieved by the above order of Mining Officer, Panchkula, the contractor 

fim now through counsels namely Vaneet Soni (P/1239/2011) & Naveen Kumar 

P2459/2014), Advocates has filed the present appeal for setting aside the impugned 

demand notices dated 22.08.2023, 18.10.2023 and 19.02.2024 passed by the Mining 

Officer, Panchkula 

7 

During course of hearing, counsel of the appellant firm stated that they wes 

awarded the contract to mine an area of 45 hectares situated in Rattewali Block/PKL 

B-10 in District Panchkula. Since 21.03.2020, Tirupati has been carrying out mining 
in the contract area in accordance with the law. 

8 

9. That notice dated 19.02.2024 was given by Mining Officer is not a speaking 

order and against the principle of natural justice. He (counsel of the appellant) further 
stated that while deciding the matter, Mining officer, Panchkula did not consider their 
reply dated 04.09.2023 annexed as Annexure A-4. Para No. 4 to 16 of reply by the 

appellant are relevant so as to prove their contentions. With this counsel of the 
anpellant said that main contention against the notice dated 19.02.2024 are two fold. 
One is regarding quantity shown as extracted illegally within contract are bevond 
depth and second is regarding quantity shown as extracted illegally outside the 

With regard to quantity shown as extracted illegally from outside the contract 
area, he stated that prior to the grant of mining contract, there was rampant illegal 
mining in the area and qua the same various FIR'S had been registered by the ofice of 

Mining Officer, Panchkula and the appellant was not even in the picture at that stage. 

The appellant firm is only responsible for mining within the allocated area and has no 

relation whatsoever with any mining outslde the mining area. Any such mining is 

illegal and deserves to be investigated to determine the actual culprits involved in the 

case, Copy of the FIRs registered by the department between the years 2017 to 2020 

have also been provided by them at various occasions to the Mining Officer, 

10, 

-4 
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Panchkula and they cannot be burdened with the cost of material so excavated Dy 
those persons. 
11, Further with regards to Vigilance inspection, they claimed that vigilance inspection was done without following scientific measures, it was duly objected and on 5th December 2022 a proper survey report submitted to the Vigilance Department. The counsel for the appellant also stated that they have fileda CWP before Hon'ble High Court qua quashing of the FIR filed by the Vigilance department and same is listed for final arguments on 11.07.2024. 

12. They further also stated that appellants were neither issued any notice nor 
associated with any inspection done by the department. Appellant submitted that with 
regards to first allegation qua illegal mining outside the contract arca, they are in no 
position to make submissions in respect of this finding as they were/are not concerned 

with mining outside the mining area and it was the duty of the department to ensure 
that illegal mining is not carried out. 

13. With regards to the second allegation pertain to exceeding the depth 

prescribed for mining in 7.68 acres of land. No details of the land area were provided 
along with this notice, neither the copy of the report prepared behind their back was 

supplied and the extent of illegal mining being alleged is not possible considering that 

the mined mineral has to be transported on open roads, where nakkas are setup and 

regular checking are made. 

14. That appellant were surprised to receive a letter dated 22nd August 2023 

demanding a sum of Rs. 134,09,45,600/- which is not only without basis but also 

exaggerated. Response to this notice requires the segregation of the demand into area 

which falls within the mining contract and that which falls outside and this has no 

concern with the mining contract. 

15 Appellant has also submitted a report of Tehsildar/ Patwari wherein it was 

stated that they are doing mining within pillar erected by them and no illegal mining 

observed outside. 

16. Whereas on asking, Mining Engineer, Head Quarter stated that whenever visit 

was conducted, the contractor firm was informed by the Mining Officer Panchkula 

well within time and representatives and their staff were always present during every 

inspection done and nothing had been done on their back. This is strengthed by the 

fact that this is an active mine with staf of the appellant always present at the site. 

The demand notices given are valid in lines with inspection so conducted by 

-5 
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Gurpreet Singh Sabharwal annan= 

Vigilance department and the department. Further he also submitted that in 
compliance of direction of Hon'ble National Green Tribunal in OA No.752 of 2023 

another inspection was made by a committee constituted by Hon'ble NGT. He further 
stated that Copy of the FIRs between years 2017 to 2020 submitted by the appellant 

fim have also been examined and they have no proper details of areas which can 
relates that the same were being done for the alleged adjoining area for which 
demands are raised by the Mining Oficer. With regards to the report of Tehsildar he 
Stated that the report prepared without ascertaining boundary pillars with any 
technical instruments. 

I have gone through the records and facts placed before me and after giving 
thoughtful consideration to the facts and record it is being observed the Vigilance 
department (Now ACB) conducted survey involving surveyors of the department and 

HARSAC which is an established technical organisation of the State with expertise in 
Geo surveys. To assist ACB, they prepared a detailed report with depth level maps. 
However, the same has been challenged by the appellant before Hon'ble High Court 
but there is no stay qua applicability. With regard to illegal excavation detected near 
the contract area by department teams, it has not been established that the earlier FIRs 
submitted by the appellant relates to these specific areas. Therefore, it is clear that all 
the demand notices given by the Mining Oficer were/are valid as they are based on inspection reports of Vigilance (ACB) as well as the department and the appellant firm were well aware of the said inspections. Further since they have not deposited any amount demanded under the impugned notices so as to prove their bonatide therefore their mining operation are suspended with immediate effect with direction to deposit penalty as demanded by the Mining Officer, Panchkula. If the penalty demanded by the mining Officer is not deposited within one month, the contract wil be terminated with other consequences as per law. 

Panchkula, Dated the 
22nd May, 2024 (Mandip Singh Brar, lAS) 

Director General, Mines & Geology, 
Haryana, y 
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Eodst. No.: DMG/HY/Cont/Rattewali-Block/PKL-10/2017/2489 Dated: 22/05/2024 

A copy is forwarded to the following for information and necessary action: 
1. The Deputy Commissioner, Panchkula. 
2. Assistant Mining Engineer, Mines and Geology Department, Panchkula with tne 

direction to ensure that no mining activity takes place at the site till further orders. 
3. M/s Tirupati Roadways, #3, Sadashiv Properties, Katras Road Bank More, Dlhanbad, 

Jharkhand, Haryana. 

State Geologist, 
for Director General, Mines & Geology, 

Haryana. 
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Item No. 12  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 752/2023 

Narender Kumar  Applicant 
Versus 

Union of India & Ors.       Respondent(s) 

Date of hearing: 01.08.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  

Applicant: Ms. Shalabh Singhal, Mr. Gaurav Bansal, Ms. Nandita Bansal & Ms.  
Chandrika Upadhyaya, Advs.   

Respondent: Mr. Rahul Khurana, Adv. for Respondent No. 3 to 7  
Mr. Saurabh Rajpal, Mr. Vinay Kumar Singh & Mr. Siddhant Singh,  
Advs. for R - 10  
Mr. Ashutosh Agarwal & Mr. Attin Shankar Rastogi, Advs. for MoEF & CC 
(Through VC)     

ORDER 

1. In this original application, the grievance of Applicant is in respect 

of illegal mining by Respondent No. 10 in excess of permissible limit.  

2. The Tribunal had constituted a Joint Committee which had 

submitted the interim report on 28.02.2024 which was considered by the 

Tribunal on 10.05.2024. The final report of the Joint Committee is 

awaited. 

3. A communication has been received from the Joint Committee 

seeking extension of time for filing the final report on the ground that the 

verification for determining the extent of illegal mining accurately, 

assessment of environmental damage, identification of necessary 

remedial action based on finding and compilation of the report is in 

progress. 
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4. For the reasons reflected in the request letter, further two weeks’ 

time as prayed is granted to the Joint Committee to submit its report.  

5. The prayer made by Counsel for Respondent No. 10 for grant of 

four weeks’ time after the submission of report for filing objection to the 

report is accepted. 

6. List on 12.11.2024.  

Prakash Shrivastava, CP 

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 

August 01, 2024 
Original Application No. 752/2023 
DV 
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Minutes of the 3d meeting held under the Chairmanship of Worthy Deputy 
Commissioner, Panchkula on 06.05.2024 at Mini Secretariat, Sector-1, 
Panchkula in O.A. No. 752 of 20233 titled Narender Kumar Vls Union of India 
&0rs. 

The 3rd meeting of Joint Committee constituted by Hon'ble NGT vide its order 

dated 01.03.2024 in O.A. No. 752 of 2023 titled Narender Kumar V/s Union of India 

& Ors was held on 06.05.2024 at 04.00 Hrs at Mini Secretariat, Sector-1, Panchkula, 

in compliance of the directions issued by Hon'ble NGT. The list of participants is 
attached at Annex. 

Member Secretary, Haryana State Pollution Control Board welcomed all the 

participants and briefly explained the objective of the meeting. Further, MS, HSPCB 

informed the Joint Committee that Mining Department has submitted the report dated 
25.04.2024 and as decided in the previous meeting, a request letter on behalf DC, 
Panchkula has been issued to the DRIISHYA for conducting drone survey of the site 
in question. 

The Joint Committee members discussed and examined the report submitted by 
the Mining Department and all the members agreed to the point that before reaching 
any conclusion there is need/requirement to conduct the site visit at earliest and 

verification or analysis of facts submitted by the Mining Department in the report. The 
discussion held in the meeting and the decisions taken are as below: 

1. The Joint Committee will conduct site visit on 07.05.2024 and all the 
concerned members are requested to be presernt at the site before 10.30 
AM. 

2. The concerned Officials/Officers of the Mining Department, Panchkula will 

remain present at the site alongwith all the relevant/necessary documents 
and reports. Further, the Competent Surveyor of the Mining Department will 
also remain present at the site. 

The meeting ended with thanks to all participants. 

Regtonal Officer, 
HSPCB, Panchkula 
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Minutes of the 3rd meeting was held on 25.06.2024 at 11.30 AM under the 
Chairmanship of Sh. Pardeep Kumar, LA.S, Member Secretary, HSPCB in the 
HSPCB Conference Room, C-11, Sector-6, Panchkula in the matter of OA No. 
752/2023 titled as Narender Kumar V/s Union of India & Ors. 

The meeting of Joint Committee of statutory regulators, Central Pollution Control 
Board, Department of Mines and Geology. State of Haryana, Haryana State Pollution 
Control Board, Vigilance Department, State of Haryana and District Magistrate, 
Panchkula Constituted by Hon'ble NGT. vide its order dated 04.01.2024 in the matter 
of OA No. 752/2023 titled as Narender Kumar Vs Union of India and others was held 
on 25.06.2024 at 11.30 AM in the HSPCB Conference Room, C-11, Sector-6, 

Panchkula in compliance the directions of Hon'ble NGT. 
At the outset, Regional Officer, HSPCB, Panchkula Region welcomed all the 

participants present in the meeting on behalf of Member Secretary, HSPCB and 
apprised that Hon'ble NGT directed the Joint Committee to file final report before the 
next date of hearing in this matter. Following officers attended the meeting and site 
visit: 

1. Sh. Gurnam Singh, Regional Director, CPCB. 
2. Sh. Vijay Kumar Nehra, DSP, ACB, Panchkula. 
3. Dr. Madhvi Gupta, SME, Mines & Geology Department. 
4. Sh. Sudhir Mohan, Regional Officer, Panchkula Region. 
5. Sh. Ramesh Kumar, Mining Officer, Mines & Geology Department. 
6. Sh. Gurpreet Sabharwal, Representative of Respondent no. 10 (M/s Tirupati 

Roadways). 
Regional officer briefed survey was completed by the surveyor of the M/s 

Tirupati Roadways in the presence of the mining officials and the Committee on 

15.05.2024 and submitted his report to the committee. 
During the meeting, Survey report of M/s Tirupati Roadways, Rattewali has been 

examined, and discrepancy observed between the report of mining Department and 
Respondent no. 10 report. 

Surveyor of the M/s Tirupati Roadways informed that they have conducted a 
survey from unmined block upper stream (U/S) of the river and the unmined block 
downstream (D/S) of the river. Further he added that there is availability of excess 
replenishment & material available in the river bed. 

It was observed that report submitted by the M/s Tirupati Roadways showing no 
violation and no illegal mining has been done by them but according to the report of 

Mining Department, Panchkula unit has made the violation and 18828 quantity was 
extracted illegally amounting to Rs. 3600000. In the past as per report of mining 
department unit had made the violation i.e. 

Sr. No 

Total 

1 

2 

-4 

Date of Quantity ( Penalty @ 200 per 

13.05.2022 

11.10.2022 

15.06.2023 

MT 

47,66,079 95,32,16,000 
2,93,923 5,87,84,600 

16,44,500 32,89,00,000 
67,04,502 1,34,09,00,600 

inspection in MT) 
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Mining Department officials briefed that they also have conducted a survey and 
submitted the report of unmined block of the site. 

In the end it was decided by the Committee as there is discrepancy in both the 
report so let the 3 agency ie DRIISHYA, HARSAAC submit their report in the 
matter. 

During the discussion, MS, HSPCB asked the Mining Officials, whether any 
illegal mining was done by the PP in the past, if done, then provide the details of 

FIR/action taken report in this regard 
Further, MS, HSPCB asked the Mining Officials that if any technology is 

available to determine the illegal mining done by the PP in the past, then it may be 
done earliest. 

Representative of the M/s Tirupati Roadways informed the Joint Committee that 
they have deposited the earlier imposed penalty by the Mining Department on the 

PP for the excess mining i.e. @35,00,000 Lacs. 
Tne matter was discussed at length and after deliberations, the Joint Committee 

decided to invite the concerned officials of DRIISHYA/HARSAAC in the next meeting 
So that matter could be concluded at the earliest. 

Further, following directions were issued by the Committee: 

1. 

2. 

3 

Mining Department should submit their report along with the 

details of any FIR/ violations /Penalty imposed on the M/s 

Tirupati Roadways. 
Representative of the HARSAAC should be present in the next 
meeting along with report of site inspection reg. Illegal mining. 
Mining officials coordinate with the DRIISHYA and asked them to 

conduct the survey at the earliest and submit their report within 7 

days. 

The meeting ended with thanks to all participants. 

Regional Officer, 
Panchkula Region 
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Minutes of the 4th meeting held under the Chairmanship of Deputy Commissioner 
on 24.07.2024 in Conference Hall, Mini Secretariat, Sector-1, Panchkula in the 
matter of Narender Kumar V/s Union of India &Ors in O.A. No. 752/2023. 

The meeting of Joint Committee of statutory regulators, Central Pollution Control Board, 
Department of Mines and Geology, State of Haryana, Haryana State Pollution Control 
Board, Vigilance Department, State of Haryana and District Magistrate, Panchkula 
Constituted by Hon'ble NGT, vide its order dated 04.01.2024 in OA No. 752/2023 in the 
matter of Narender Kumar Vs Union of lndia and others was held on 24.07.2024 in 
Conference Hall, Mini Secretariat, Sector-1, Panchkula, in compliance of the directions 
of Hon'ble NGT. 

At the outset, Regional Officer, HSPCB, Panchkula Region welcomed all the 
participants present in the meeting on behalf DC, Panchkula and apprised that agenda 
f this meeting is to determine the extent of illegal mining/environmental damage 
caused by the respondent no. 10 and to identify the remedial action in this regard. 
Further it was informed that CPCB member, Sh. Gurnam Singh, Regional Director, 
Chandigarh has superannuated on 30.06.2024 and therefore Dr. Narender Sharma, Sc 
F and Regional Director has been nominated by CPCB, as a member of Joint 

Committee. Following officers attended the meeting: 

1. Sh. Yash Garg, IAS, Deputy Commissioner, Panchkula. 
2. Sh. Pardeep Kumar, lAS, Member Secretary, HSPCB, Panchkula. 

3. Sh. Narender Sharma, Regional Director, CPCB 

4. Sh. Vijay Kumar Nehra, DSP, ACB, Panchkula. 
5. Dr. Madhvi Gupta, SME, Mines & Geology Department. 
6. Sh. Sudhir Mohan, Regional Officer, Panchkula Region. 

7. Sh. Phool Kumar, COO, DRIISHYA. 
8. Dr. Anup Kumar, Principal Scientist, HARSAAC, Hisar. 
9. Sh. Rohan Kumar, Assistant, HARSAAC. 

The following point were discussed during the meeting: 

1. DRIISHYA Agency Survey Report: 

o Phool Kumar, COO, DRIISHYA informed the committee that they have 
prepared a survey report. 

However, submission of the report is contingent upon receiving payment. 
Madhvi Gupta, SME, Mining Department assured the committee that 

payment would be made to the DRIISHYA within 03 days as file is already 
approved from competent authority. 
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2. Deputy Commissioner, Panchkula directions: 

o Deputy Commissioner, Panchkula directed the Mining Department to expedite 
the payment to the DRIISHYA agency. As payment is assured by the SME, 

Mining Department, the Deputy Commissioner, Panchkula further directed the 
DRIISHYA to submit the survey report so that it could be analyzed and the 

final report be submit before the Hon'ble NGT. 

3. Vigilance Department update: 

o Representatives from the Vigilance Department shared that FIR already 

lodged against the respondent no. 10 and ongoing investigation is underway. 

4. CPCB request for review: 

o Sh. Narender Sharma, CPCB pointed out that in the previous report 

submitted by Joint Committee, there are some discrepancies/errors in 

interpretation of HARSAC Report, Conditions of Environmental Clearance 

and Approved Mining Plan. Therefore, quantum of illegal mining estimated in 
the previous report needs a review by the Joint Committee to ensure filing of 
a factually correct report before the Hon'ble NGT. 

5. Committee Decision: 

The Joint Committee decided to submit the report before the Hon'ble NGT on 

the basis of relevant records/data available and allocate 03 weeks times for 

assessing environmental damage caused by respondent no. 10 and 
necessary remedial action in this matter. 

The meeting ended with thanks to all participants 

Regional Officer, 
Panchkula Region. 
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO 116, Ist & IInd Floor, Sector 25,  Panchkula
Ph. 0172-2566286 Email:- hspcbropkl@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :Tirupati Roadways
                Village Rattewali

                                                                                    
Subject: Grant of consent to operate to M/s Tirupati Roadways.
              Please refer to your application no. 25083536 received on dated 2022-06-09 in
regional office Panchkula.With reference to your above application for consent to operate,M/s
Tirupati Roadways is here by granted consent as per following specification/Terms and
conditions.

                                                                                    

No. HSPCB/Consent/ : 313100422PANCTO25083536 Dated:22/07/2022

Consent Under  BOTH

Period of consent  01/10/2022 - 30/09/2024

Industry Type  Mining and ore beneficiation

Category  RED

Investment(In Lakh)  444.35001

Total Land Area(Sq.
meter)

 450000.0

Total Builtup Area(Sq.
meter)

 200.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  3.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade  NA

Domestic Effluent Parameters

1. NA 0

Trade Effluent Parameters

1. NA 0

Number of stacks  1

Height of stack

1. NA 0 NA

Emission parameters

1. NA 0

Product Details
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Regional Officer,  Panchkula

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of

1. Boulder, Gravel and
Sand  (GBS)  Minor
Minera l s

6334 Metric Tonnes/day

Capacity of boiler

1. NA 0

Type of Furnace

1. NA 0 NA

Type of Fuel

1. Diesel .001 KL/day

Raw Material Details

Boulder, Gravel and
Sand  (GBS)  Minor
Minera l s

6334 Metric Tonnes/Day
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change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. That the unit will comply the order/ direction issued by the Hon’ble Supreme Court of
India, Punjab & Haryana High Court, NGT, Environment Court or any other court.
2. That the unit will apply for renewal of consent to operate before 90 days from the expiry of
this CTO.
3. That the unit will comply with the all the Rules/ Regulations/ Acts/ Notification issued by
CPCB/ HSPCB and MOEF&CC.
4. In case, any violations is found at any stage, then this CTO, so granted, shall be revoked
without giving show cause notice.
5. Unit will also comply with all the conditions imposed in Environmental Clearance, CTE &
CTO.
6. Unit will submit 06 monthly compliance report in future also. 

 

Regional Officer, Panchkula

Haryana State Pollution Control Board.
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Principal Scien tist
HARSAC, Node Gurugranr
CIS LAB,3rd Flor.rr, Ner"v Labour Court tluilding
MiniSecrctariat, Gu rugra rtr - 12 2 001

'l'o

Sh. l)albir,singll
lnspectol of Police,
State Vigilance llu rea u H:rryana
H eadq ua rters, Scctor-23, Pa n chku la

Letter No: HARSAC/GGI\4/20'ZZ/AO3- "2oS natc: O6-O 6--?OS,t

Subiect: l{egarding subnrission of l'clrort to nlcasure volurne of nraterial cxtracted
fronr the nrine at Rattewala Village, District Panchl<ula, Haryatra,

\4/ith lelercncc to lt,ttr.r' 1ro. Spl 01/PS/SVIJ/PI(l- tlateri t'2.05.20'Zz
Sttperintendent of Police'state vigileucr, I-JLrrclu, Panchl<ula, Haryarrar. Thc:rrr;rlysis anti
survey l epol't including tablcs, tact, irrtd conclusiorrs is encloserl ltc'r'eu,ith (Ap1r'xLrrc- 1,
I'age no. 1 toaO ).

Sublnittcd fbr -tour liirrtl rclct e trce.

( l'r rrrcrlr.ri \ricrrtistl

CC:

1. Director General, Miucs .rrrd Gr.ology llaryana,0harrdig;tr.h, tor. thc ncccssary
infonnation, please.

2. 'l'he Dil'ector', IIARSAC, tbr the infolr:r:rtion, please

160 Annex-11647



Annexure- 1

subiech - Report submission Regrading to volume measurement of
material extracted from Ratewala mining site.

with reference to lefter no. Spl 01/pS/svB/pKL dated 12.0s.2022 superintendent of
Police State Vigilance Bureau, Panchkula, Haryana has to requested to HARSAC to
measure the volume of material extracted from mines at village Ratewala, by M/s
Tirupati Roadways Minning site. Therefore, HARSAC has conducted the DGps survey at
Ratewala mining site on 73.05.2022 along with officials of state vigilance Bureau, sr.

Surveyor of head office Mines and Geology, and Mining officer panchkula, Haryana as

per their directions and requirements. Below (table 1) displaying result of Surface

Volume analysis of material extracted from M/s Tirupati Roadways Minning site village

Ratewala.

Location map of Ratewala mining Area

The location map is presented in Figure 1

Location Map of Batewala Mining Ar€.
(Ratewala,Panchkula,Haryana) A

Legand
.fue'|Ir't,jq[LEt'$

t--t r*n4 46rc.ry.5 F

I irlMr dt e. d.nr.r

Figure 1: Location map of The Ratewala mining Area
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Methodology for calculation volume of Extracted Material

To perform the following analysis of surface volume and extracted material from the

river bed at very first we have to fix a ground level contour from Sol toposheet The

vertical accuracy of the Differential Global Positioning system (DGpS) instrument is

evaluated by comparing with Survey of India (SOI) 360m contour of the M/S Tirupati

Roadways and its Surroundings area through DGPS readings. It seems that the DGPS, Z

value approximately [t 1.14) is high from the SOI contour. So, the observed value from

DGPS surveyed points are subtracted by the value of 1.14 m to achieved the nearest

correct Z value. With the help of corrected DGPS points we have created digital

elevation model (DEMJ raster surface to put forwarding the process we have generate

surface contour using GIS Environment. After that we have proceed to the calculating

process. The flow chart ofadopted methodolory is shown in Figure 2.

*

Figure 2: Methodology for calculation volume of Extracted Material
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Table: 1 surface volume analysis of material extracted from M/s Tirupati
Roadways Minning site village Ratewala.

Note: The maps speciffing the mining area and volume of each contour interval of
1 m (where total number of contours is 15); falting within the range of Contour
Max:356,80m to Contour Min:342.30m as mentioned in Table.l are also being

prepared and shown in Annexure 1 to 16.

Page 3 of 20
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A C D E F

Sr. No Contour Max Contour Min

Elevation
Difference from
Existing Level of

River Bed

Area in sqm

Volume in MT
(E*D+2), here 2
is bulk density
as per mining

plan

Volume Calculation of mining done up t ermlsslve
Level in Riverbed 356.8m - 353.8m

7 355.80 1.00 8118.71 t6237.47
2 355.80 354.80 2.00 15603.71 62+74.83
3 354.80 353.80 3.00 13888.79 83332.73

Total t6t984.97
Volume Calculation below permissive Level (353.8m - 342,303m)

4 353.80 4.00 78746.91 t49975.30
5 352.80 351.80 5.00 28872.61 288726.07
6 350.80 6.00 34576.34 414916.13

350.80 349.80 27378.01
o 349.80 8.00 30032.94 480527.07
9 348.80 9.00 29398.44 5291.7]^.93
10. 347.80 346.80 10.00 27023.68 540473.57
11. 346.80 345.80 28523.47
12. 345.80 17561.80 421483.14
13. 344.80 343.80 13.00 17450.90 453723.38
74. 343.80 342.80 10792.79 302198.15
15. 342.40 72937.51

Total 4604094.71
Over AII total 308355.10 4766079.68

356.80

3761t.20

352.80

351.80
7. 7.00 382452.73

348.80

347.80

11.00 627516.39
344.80 72.00

14.00
342.30 14.50 446.07

270743.90
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As per the Mining plan the existing River Bed Level value is 3sG.B m and permissible

River Bed Level value is 353.8m subject to veriry from minin-g department. The current
O

I

deepest River Bed Level measured on one site is 342.30m through DGpS survey.

Elevation difference is 17.497 meters beyond the permissive level. Total Mining Area is

45 hectares as per Mining Plan and mining activity occurred in 30.94 hectares.

Conclusion: Based on interpretation / analysis of mining plan it is seems that the

existing River Bed Level value is fixed but the river bed level is dependent on gradient

variations due to slope, and aspect, geological structure, elevation pattern, nature of
rocks, hydrological settings and Land-Use Land-Cover. Thus, it is submitted that the

volume calculation is not fixed for the entire area of interest (AOI) due to the above-

relevant factors. The entire report is prepared as per the information (existing level of

river bed and permissive level of riverbed) available in the mining plan provided by

email dated 77 /05/2022. ?

Disclaimer Note: It is clarified that HARSAC shall not be responsible or liable in any

manner before any court of law/authority/tribunal/forum in this regard to the

submission ofthis report. lt is further clarified that ifany notice is issued or received to

HARSAC in this regard, then only the concerned stake holder may be held responsible to

respond to the same and not HARSAC because HARSAC is only technical facilitator to

the Government Department.
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b ANNEXURE 1

Area River Bed Level 356.8 to 355.8 meter
Panchkula, Haryana
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Figure :3 Displaying the area between 356.8-to-355.g-meter contour interval
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ANNEXURE 2
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Area Rive f Bed Level 355.8 to 354 I meter
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Figure :4 Displaying the area between 355.g-to_354.g-meter contour interval
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ANNEXURE 3

Ratewali Mining Area River Bed Level 354.8 to 353.8 meter
Pa nch ku la, Haryana "+
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Figure:5 Displaying the area between 354.8-to-3S3.8-meter contour interval
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ANNEXURE 4

Ratewali Mining Area Rivet Bed Level 353.8 to 352.8
Haryana
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Figure :5 Displaying the area between 353.8-to-352.8-meter contour interval
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ANNEXURE 5

Ratewali Mining Area River Bed Level 352.8 to 351.8 meter
Panchkula,Ha ryana
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Figure :7 Displaying the area between 352.8-to-351.8-meter contour interval
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ANNEXURE 6

Ratewali Mining Area River Bed Leve I 351.8 to 350.8 meter
Panchku I a H a ryana
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Figure :8 Displaying the area between 351.8-to-350.8-meter contour interval
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ANNEXURE 7

Ratewali Mining Area River Bed Level 350.8 to 349.8 mete
Pa nch ku la, Haryana
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Figure :9 Displaying the area between 350.g-to-349.9-meter contour interval
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ANNEXURE 8
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Figure :10 Displaying the area between 349.9-to-34g.g-meter contour interval
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ANNEXURE 9

Ratewali Mining Area River Bed Level 348.8 to 347.8 meter
Pa nch ku la, Haryana
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Figure :11 Displaying the area between 348.8-to-347.9-meter contour interval
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ANNEXURE 10

Ratewali Mining Area River Bed Level 347.g to 346.g meter
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Figure :12 Displaying the area between 347.8-to-346.8-meter contour interval
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ANNEXURE 11

Ratewali Mining Area River Bed Level 346.8 to 345.g meter
Panchku la,Haryana
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Figure :13 Displaying the area between 345.8-to-345.8-meter contour interval
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ANNEXURE 12

M ining A rea River Bed Level 345.8 to 344.8 meter
Panchku la,Haryana
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Figure :14 Displaying the area between 345.8-to-344 8-meter contour interval
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ANNEXURE 13

Ratewali Mining Area River Bed Level 344.g to 343.9 meter
Panch kula,Haryana
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Figure :15 Displayint the area between 344.8-to-343'8-meter contour Interval
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ANNEXURE 14

Ratewali Mining Area River Bed Level 343.8 to 342.9 meter
Pa nchku la, Haryana
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Figure :15 DisplayinB the area between 343.8-to-342.8-meter contour interval
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ANNEXURE 15

Ratewali Mining Area River Bed Level 342.8 to 342.3 meter
Panchku la,Haryana
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Figure :17 Displaying the area between 342.8-to-342.3-meter contour interval
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ANNEXURE 16

tewali Mining Area River Bed Level 356.0 to 342.3 meter
Pa nch ku la, Ha ryana
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Figure :18 Displaying the area between 356 8-to-342'3-meter contour interval
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BanAppeal under sub-rule (1) of Rule 109 of Haryana Minor Mineral Concession, 
Stocking and Transportation of Mineral and Prevention of Illegal Mining Rules, 2012 
(hereinafter referred as State Rules, 2012) for setting aside the impugned demand 
notices dated 22.08.2023, 18.10.2023 and 19.02.2024 issued by Mining Officer, 
Mines and Geology, Panchkula. 

Before the Appellate Authority-cum-Director General, 
Mines & Geology Department 

M/s Tirupati Roadways. 

Present: 

Mining Officer, Mines and Geology, Panchkula. 

1. 

Vs. 

Vaneet Soni, Advocate 

2 Deepak Kumar, State Geologist. 

ORDER 

----Appellant 

---Respondent 

...on behalf of the appellant. 

....on behalf of the Department. 

The present appeal has been filed by the appellant Shri Gurpreet Singh 

Sabharwal through his Counsels Vaneet Soni (P/1239/2011) & Naveen Kumar 

(P/2459/2014), Advocates, challenging the demand notices dated 22.08.2023, 

18.10.2023 and 19.02,2024 issued by Mining Officer, Mines and Geology, Panchkula. 

In the interest of natural justice, appellant was afforded opportunity of hearing on 

08.05.2024 and on request of the counsel for the appellant, next date was fixed 

22.05.2024. Advocate Vaneet Soni, appeared on behalf of the appellant firm and 

Deepak Kumar, State Geologist was present on behalf of the department. 

2 On asking about the facts of the case, Deepak Kumar, State Geologist 

submitted that in the e-auction held on 24.05.2017 and 25.05.2017 at the State 

Govemment web portal, appellant-M/S Tirupati Roadways gave highest bid of Rs. 

11,72,50,000/- per annum for the grant of mining contract of Rattewali Block/PKL B 

10, district Panchkula having an area of 45 hectares for extraction of boulder, gravel 

and sand for a period of seven years. The highest bid of the appellant was accepted by 
the State Government and a "Letter of Intent" was granted to him on 16.06.2017 so as 

-1 
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to enable him to get environment clearance (EC) from the Ministry of Environment, Forest and Climate Change, Government of India (in short MoEF&CC) under its 

notification dated 14.09.2006. 
That, a contract agreement on Form MC-1 of the State Rule 2012 was also 

executed on 4.12.2018 by the appellant and his solvent sureties with the DGMG on 
3 

behalf of the State Government. In compliance with condition No 3(xvii) and 3(yvi 

of the LOI referred to above appellant obtained environment clcarance fromn the s. 

Environment Impact Assessment Authority (SEIAA) on the recommendations of 

State Environment Appraisal Committee (SEAC) on 21.02.2020. Its perusal showe 

that the appellant was permitted to extract 8,39,000/- MT of boulder, gravel and sand 
per annum. After seeking Consent to Establish and Consent to Operate from Haryana 
State Pollution Control Board, the appellant commenced mining w.e.f.21.03.2020. 
4. That it is pertinent to point out that a surprise checking was conducted by the 

State Vigilance Burcau, Haryana (ACB) at the site of M/s Tirupati Roadways and 
during inspection, it was found that the contractor i.e. M/s Tirupati Roadways had 

misappropriate the Government property and extracted 47,66,079.68 MT of mineral 

illegally. Further to verify the fact, the then DMG Haryana constituted a committee. 
The said committee, inspected the mine of the appellant on 23.11.2022 and further 
detected illegal mining to the tune 18,467 MT (allegedly mining done up to the depth 
of 1.75 meter instead of permissible 1.33 meter) inside the contracted area and 
2,75,456 MT from the area adjoining the contracted area. Further, the said teamn again inspected the above said area on 15.06.2023 and also found fresh illegal excavation of mineral to the tune of 16,44,500 MT. Mining Officer, Panchkula issued a show cause notice to the appellant fim on 22.8.2023 based on direction of the then Director. Mines and Geology Haryana in light of report given by the inspection team and directed the appellant firm to deposit a sum of Rs 134,09,45,600/- as royalty, price and fine for 67,04,503 MT of boulder, gravel and sand illegally mined by appellant firm. On the said notice, the contractor firm submitted their response on 04.09.2023. The contents in the reply were found not on merits/satisfactory by the Mining Officer, Panchkula therefore the same was rejected by him and the contractor firm was directed to pay the price, royalty and fine against the total quantity which comes out 

of Rs.1,34,09,45,600/- into Government Treasury within a period 07 days failing 
which no further opportunity shall be afforded and mining operation of Rattewali Block/PKL B10, District Panchkula would be suspended and the case for termination 
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O your contract will also be forwarded to the Director, Mines and Geology, Haryana 
and Government dues shall be recovered under Arrear of Land Revenue Act. 
5 Thereafter, the appellant firm filed Civil Writ Petition No. 1254 of 2024 titled 
as Tirupati Roadways V/s State of Haryana and others before the Hon'ble Punjab and 
Haryana High Court, Chandigarh and the said case was disposed of by Hon'ble Mr. 
Justice Sureshwar Thakur and Hon'ble Mrs, Justice Sukhvinder Kaur, the contents of 

(order dated 20.01.2024 exactly reads as under: 

"CORAM: HON'BLE MR. JUSTICE SURESHWAR THAKUR 

HON'BLE MRS. JUS TICE SUKHVINDER KAUR 

Mr. R.S. Rai, Sr. Advocate with 

6. 

Present: 

kkk 

Mr. Vaneet Soni, Advocate for the petitioner. 

SURESHWAR THAKUR, J. (ORAL) 

Mr. Ankur Mittal, Addl. AG Haryana with 

Mr. Saurabh Mago, DAG, Haryana. 

1. Learned State counsel, does not oppose the prayer made 

today before this Court, by the learned counsel for the petilioner, 

that the Authority which issued impugned notices, but without at this 

stage making any insistence, upon the petitioner to make the 

deposit of the amounts mentioned in the table, as, occurring in 

Annexures P-16 and P-18, may proceed to afford an opportunity of 

2. Consequently, the writ petition is disposed of with a direction 

the author of the above annexures, to within a period of 10 days 

from today, afford an opportunity of personal hearing to the 

petitioner. 
3 Furthermore, after the said opportunity becoming granted to 

the present petitioner, he shall expeditiously proceed to, in 

accordance with law, if otherwise deemed fit, re-draw fresh notices, 

20.01.2024 

(SURESHWAR THAKUR) 
JUDGE 

(SUKHVINDER KAUR) 
JUDGE" 

In compliance of above order, the Mining Officer, Panchkula afforded an 

opportunity of personal hearing to the petitioner/appellant firm on 15.02.2024 wherein 

-3 

personal hearing to the petitioner. 
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Gurpreet Singh Sabharwal appeared on behalf of the contract firm. He stated that i 

response to notice dated 22.08.2023 issued by the department, a reply/response wae 

submitted by the firm vide their letter dated 04.09.2023. The Mining Oficer 

Panchkula after examining the contents/facts of reply dated 04.09,2023 concluded that 

same was without any merit, therefore the same was rejected by him in the light of 

report submitted by the Vigilance Department and inspection reports of the 

Departmental Committee constituted by the Director, Mines and Geology, Haryana. 

Aggrieved by the above order of Mining Officer, Panchkula, the contractor 

fim now through counsels namely Vaneet Soni (P/1239/2011) & Naveen Kumar 

P2459/2014), Advocates has filed the present appeal for setting aside the impugned 

demand notices dated 22.08.2023, 18.10.2023 and 19.02.2024 passed by the Mining 

Officer, Panchkula 

7 

During course of hearing, counsel of the appellant firm stated that they wes 

awarded the contract to mine an area of 45 hectares situated in Rattewali Block/PKL 

B-10 in District Panchkula. Since 21.03.2020, Tirupati has been carrying out mining 
in the contract area in accordance with the law. 

8 

9. That notice dated 19.02.2024 was given by Mining Officer is not a speaking 

order and against the principle of natural justice. He (counsel of the appellant) further 
stated that while deciding the matter, Mining officer, Panchkula did not consider their 
reply dated 04.09.2023 annexed as Annexure A-4. Para No. 4 to 16 of reply by the 

appellant are relevant so as to prove their contentions. With this counsel of the 
anpellant said that main contention against the notice dated 19.02.2024 are two fold. 
One is regarding quantity shown as extracted illegally within contract are bevond 
depth and second is regarding quantity shown as extracted illegally outside the 

With regard to quantity shown as extracted illegally from outside the contract 
area, he stated that prior to the grant of mining contract, there was rampant illegal 
mining in the area and qua the same various FIR'S had been registered by the ofice of 

Mining Officer, Panchkula and the appellant was not even in the picture at that stage. 

The appellant firm is only responsible for mining within the allocated area and has no 

relation whatsoever with any mining outslde the mining area. Any such mining is 

illegal and deserves to be investigated to determine the actual culprits involved in the 

case, Copy of the FIRs registered by the department between the years 2017 to 2020 

have also been provided by them at various occasions to the Mining Officer, 

10, 

-4 
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Panchkula and they cannot be burdened with the cost of material so excavated Dy 
those persons. 
11, Further with regards to Vigilance inspection, they claimed that vigilance inspection was done without following scientific measures, it was duly objected and on 5th December 2022 a proper survey report submitted to the Vigilance Department. The counsel for the appellant also stated that they have fileda CWP before Hon'ble High Court qua quashing of the FIR filed by the Vigilance department and same is listed for final arguments on 11.07.2024. 

12. They further also stated that appellants were neither issued any notice nor 
associated with any inspection done by the department. Appellant submitted that with 
regards to first allegation qua illegal mining outside the contract arca, they are in no 
position to make submissions in respect of this finding as they were/are not concerned 

with mining outside the mining area and it was the duty of the department to ensure 
that illegal mining is not carried out. 

13. With regards to the second allegation pertain to exceeding the depth 

prescribed for mining in 7.68 acres of land. No details of the land area were provided 
along with this notice, neither the copy of the report prepared behind their back was 

supplied and the extent of illegal mining being alleged is not possible considering that 

the mined mineral has to be transported on open roads, where nakkas are setup and 

regular checking are made. 

14. That appellant were surprised to receive a letter dated 22nd August 2023 

demanding a sum of Rs. 134,09,45,600/- which is not only without basis but also 

exaggerated. Response to this notice requires the segregation of the demand into area 

which falls within the mining contract and that which falls outside and this has no 

concern with the mining contract. 

15 Appellant has also submitted a report of Tehsildar/ Patwari wherein it was 

stated that they are doing mining within pillar erected by them and no illegal mining 

observed outside. 

16. Whereas on asking, Mining Engineer, Head Quarter stated that whenever visit 

was conducted, the contractor firm was informed by the Mining Officer Panchkula 

well within time and representatives and their staff were always present during every 

inspection done and nothing had been done on their back. This is strengthed by the 

fact that this is an active mine with staf of the appellant always present at the site. 

The demand notices given are valid in lines with inspection so conducted by 
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Gurpreet Singh Sabharwal annan= 

Vigilance department and the department. Further he also submitted that in 
compliance of direction of Hon'ble National Green Tribunal in OA No.752 of 2023 

another inspection was made by a committee constituted by Hon'ble NGT. He further 
stated that Copy of the FIRs between years 2017 to 2020 submitted by the appellant 

fim have also been examined and they have no proper details of areas which can 
relates that the same were being done for the alleged adjoining area for which 
demands are raised by the Mining Oficer. With regards to the report of Tehsildar he 
Stated that the report prepared without ascertaining boundary pillars with any 
technical instruments. 

I have gone through the records and facts placed before me and after giving 
thoughtful consideration to the facts and record it is being observed the Vigilance 
department (Now ACB) conducted survey involving surveyors of the department and 

HARSAC which is an established technical organisation of the State with expertise in 
Geo surveys. To assist ACB, they prepared a detailed report with depth level maps. 
However, the same has been challenged by the appellant before Hon'ble High Court 
but there is no stay qua applicability. With regard to illegal excavation detected near 
the contract area by department teams, it has not been established that the earlier FIRs 
submitted by the appellant relates to these specific areas. Therefore, it is clear that all 
the demand notices given by the Mining Oficer were/are valid as they are based on inspection reports of Vigilance (ACB) as well as the department and the appellant firm were well aware of the said inspections. Further since they have not deposited any amount demanded under the impugned notices so as to prove their bonatide therefore their mining operation are suspended with immediate effect with direction to deposit penalty as demanded by the Mining Officer, Panchkula. If the penalty demanded by the mining Officer is not deposited within one month, the contract wil be terminated with other consequences as per law. 

Panchkula, Dated the 
22nd May, 2024 (Mandip Singh Brar, lAS) 

Director General, Mines & Geology, 
Haryana, y 
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Eodst. No.: DMG/HY/Cont/Rattewali-Block/PKL-10/2017/2489 Dated: 22/05/2024 

A copy is forwarded to the following for information and necessary action: 
1. The Deputy Commissioner, Panchkula. 
2. Assistant Mining Engineer, Mines and Geology Department, Panchkula with tne 

direction to ensure that no mining activity takes place at the site till further orders. 
3. M/s Tirupati Roadways, #3, Sadashiv Properties, Katras Road Bank More, Dlhanbad, 

Jharkhand, Haryana. 

State Geologist, 
for Director General, Mines & Geology, 

Haryana. 
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